
     

 

      

       

     

          
        

    

        

    
       

     
       

   
       

   
      

      

       

        

    

   

 

  

            

     

   

    

           

  



            

           

          

           

              

          

         

         

         

        

        

             

      

            

           

         

            

               

          

         

         

         

        

        

             

      

             

           

         



assessments are made, (ii) Central Covemment through Regional Director, Westem

Region, Mumbai, and (iii) Registrar ofCompanies and (iv) Official Liquidator. No

reprcsentation is received by the Petitioner Companies from any Regulatory

Authoritv.

6. At least l0 clear days before the date fixed for hearing, Petitioner Companies to

Joumal" in English and "Navshakti" in Marathi, both circulated in Mumbai

7. The Petitioners to file an affidavit regarding the directions given by the Tribunal

pertaining to advertisement of notice of hearing and do report to this Tribunal that

the direction regarding the issue of advertisement of the notice has been duly

complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)

publish the notice ofhearing ofthe Petition in two local newspapers viz. "Free Press
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